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[Shri Swaran Singh] 

gious or charitable institutions in Europe, 
have been sending money liberally, and th r 
understanding is th a t they have* a sort of 
reliance upon the Indian people who are 
undertaking tha t recruitm ent and preliminary 
training. T he inv estigations show that w hat
ever is the expenditure is booked as expen
diture, and whatever remains, then on the 
authority from the institutions that sent the 
money, it is used for other charitable purposes. 
Thei< is nothing wrong in this

M R . SPEAKER : Shri Duichowdhury - 
absent ; Shri Indrajit G upta -  absent.

12. 20 hrs.

R E . ST R IK E  IN  SWADESHI G O T ! ON 
M ILLS AND J .  K, G D I T O  \  AND SHINN

IN G  M ILLS, KANPUR
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SH R I S. M. BANERJEE : You are aware 
that nearly 13,000 textile workers working in 
Swadeshi Cotton Mills and J .  K. Cotton and 
Spinning Mills in K anpur are ori general strike 
sin<r the 28th o f this month. They demand 
implementation o f the Khadilkai formula cm 
borujs. As previously pointed out, these 
workfis demanded implementation o f the 
Khadilkai formula because they were paid 
only 4 pci cent bonus actording to the Bonus 
Act. rlh e  remaining 4.33 per <ent was not 
paut, although all the unions unanimously 
agrrrd  to trra t this amount as ad \.tn re , sub
ject to  recovery in caw th** arbitrator—whe
ther M r. R, K . Khadilkar, the Union Labour

M inister or anyone else— gives his award aga
inst the workers. T he State Labour M inister 
M r, G. D. Bajpai had  no objection to refer 
the m atter to M r. K hadilkar and the workers, 
union also agreed to this. T he employers in 
all fairness should now pay 3.33 per cent as 
advance to the workers working in these two 
textile mills on a fair understanding tha t if  
Mr. K hadilkar pronounces his judgem ent 
against the workers then this money will be 
recovered As there is no risk involved in it 
I should urge upon the Union Labour Minis
ter to kindly make a statement so that the 
workrih may rccon&id^r their decision and a 
negotiated settlement can be reached. In  
consultation with the State Minister h<* should 
direct the employers to pay 4.33 per rent to 
the workers as advance, subject to recovery. 
I should hke to assure him on behalf of the 
emplovf-rs that thev will abide his decision.

T H E  M IN IS T E R  o r LABOUR AND 
REH A B ILITA TIO N  (SH RI R, K. K H A D IL 
KAR) : In  this connection, I should like to 
say that trade union leaders, the employers 
and the State Government have been in touch 
with me lately on tin » issue of the implemen
tation o f the ad hoc formula for the payment 
oi advance* m th r Swadet>hi Cotton Mills 
Limited and the J .  K. Cotton Mills Limited 
in K anpur, which has led to the present strike. 
I, on my part, have been trying to lee how 
best tins m alter can be resolved quickly in the 
interest o f industrial production and peace.

I have been given to understand—I am 
glad to nay—that the worker* are prepared to 
call off the strike if  this issue is referred to 
the Chief Labour Commissioner (Central) for 
a settlement. In the circumstances I would 
app'Ml to the workers to call off the strike 
immediately so th a t the Chief Labour Commi
ssioner (Central) can enter into discussions 
with the parlies for promoting a  settlement.

I am glad that Mr. Banerjee has rawed 
this issue on the floor of the House. T he 
Labour Minister of U. P. as well as the em
ployers were in touch with me. T he  sugges
tion of assuming responsibility for arbitration 
by me is out o f question. I  discussed it with 
them and they have said that whatever is the 
decision of the C hief Labour Commissioner 
(Central), tha t will be binding. So, I  should 
appeal to M r. Banerjee and through him to 
the workers th a t they should call off the
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•trike. The question of advance will be (7) The All India Services (Provident
settled. Fund) Second Amendment Rules,

1972, published in Notification No.
_____  G. S. R. 249 in Gazette of India dated

the 26th February, 1972.
12.24 b n .

PAPERS LAID O N  T H E  TABLE

NoTirH.ATlONS UNDER Au .-InDIA. SERVICES ACT

THE M IN IST E R  O t  ST A I'E  IN  T H E  
M INIS'! KY O F H O M E  AFFAIRS AND IN 
T H E  D EPA R TM EN I O F PERSONNEL 
(SH RI U \M  NIW AS M 1RDHA) : I beg to 
lav on the Table a copy each of the following 
N otifitations (Hindi and English versions) 
under uib-sectton (2) o f section 3 of the .\11 
India Sri vices Act, 1951 :

< 1) 'I he Second Amendment o f 197J to 
thf Indian Administrative Service 
(Pay) Rules, 1954, published in Noti
fication No. G S R. 197 in Gazette 
of India dated the 19th February, 
1072.

( i ;  ’l!»e Indian Civil Service Provident 
Fund (First Amendment) Rules. 1972, 
published in Notification No. G. S R. 
231 in Gazette of India dated  th r 
l<hh February, 1972.

(3) T he Indian Civil Service (Non-Euro
pean Members) Provident Fund First 
Amendment Rules, l l)72, published in 
Notification No. G. S. R 232 in 
G azette of India dated the 19th Febru
ary, 1972.

(4; 'H ir Secretai> of States’ S<rvices 
(General Provident Fund) Fir*t Amend
ment Rules, 1972, published m Noti
fication No. G. S. R. 233 in Gazette 
o f India dated the 19th February, 
1972.

(5) T he All India Service (Provident 
Fund) Fust Amendment Rules, 1972, 
published in Notification No. G. S K. 
234 in G azette o f India dated the 
19th February, 1972.

(6) T he All Ind ia  Services (Commutation 
o f Pension) (Amendment) Regulations, 
1972, published in  Notification No 
G. S. R. 235 in Gazette o f India 
dated the 19th February, 1972.

/ Placed ui Library. See No. LT-1562/72.J

N orm  c a t io n s  u n d e r  S a l a r ie s  a n d  A llo w 
a n c e s  op M in is t e r s  A c t

SH R I RAM  NIW AS M IRD H A  : O n 
behalf o f Shri K . C. Pant, I  beg to lay on 
the T able :

(1) A copy each of the following Notifi
cations (H indi and English versions) 
under sub-section (2) of Section 11 of 
the Salaries and Allowances of Minis
ters Act, 1952 :—

(1) T he Ministers’ (Allowances, Medical 
T reatm ent and other Privileges) 
Second Amendment Rules, 1971, pub
lished in Notification No. G. S. R . 
1912, G azette of Ind ia  dated the 20th 
December, 1971.

(ii) T he M inisters' (Allowances, M edical 
T reatm ent and other Privileges) Am
endment Rules, 1972, published in 
Notification No. G. S. R . 68 (E) in 
G azette of India dated the 2nd Febru
ary, 1972. [Placed in  Library. See No. 
LT-1563/72.]

(2) A copy o f Notification No. S. O . 877 
(Hindi and English versions) published 
in G azette o f India dated the 11th 
M arch, 1972, under sub-section (3) 
of section 139 o f the Border Security 
Forcc Act, 1968. [Placed in Library 
Set No LT-1564/72J.

12.25 h r s .

CON TINGENCY FU ND  O F IN DIA  
(AM ENDM ENT) BILL*

T H E  M IN ISTER  O F  STA TE IN  T H E  
M IN ISTR Y  O F FIN AN CE (SH R I K. R . 
GANESH) : 1 beg to m o\e  for leave to 
introduce a  Bill further to amend the Contin
gency Fund of Ind ia  Act, 1950.

'Published in Gazette of India Extraordinary Part II Section 2, dated 29.3.72.


